INVITATION FOR EXPRESSION OF INTEREST FOR
GACTEL TURNKEY PROJECTS LIMITED OPERATING IN PRODUCTION, COLLECTION
AND DISTRIBUTION OF ELECTRICITY AT MUMBAI, MAHARASHTRA
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

Sl. RELEVANT PARTICULARS
1. [Name of the Corporate Debtor along| Gactel Turnkey Projects Limited
with PAN & CIN/LLP No. CIN - U40101MH1995PLC088439

PAN - AABCG2826L1Z|

2. Address of the registered office Floor 3rd, Plot No - 3/8, Hamilton House J.N. Heredia Marg,
Ballard Estate, Mumbai, Maharashtra 400038 - India.

3. [URL of website N/A

4. | Details of place where majority of ~ [N/A
fixed assets are located

5. | Installed capacity of main products/ |N/A
services

6. [ Quantity and value of main products/ | The Business of the Corporate Debtor is
services sold in last financial year non-operational from the Fiscal Year 2021-22.

7. | Number of employees/ workmen N/A

8. [ Further details including last available |Mail to:
financial statements (with schedules) | cirp.gactel@gmail.com

of two years, lists of creditors are rkumar56.ip@gmail.com
available at URL:

9. | Eligibility for resolution applicants Website: http://saarvi.com/running- cases.php
under section 25(2)(h) of the Code is | E-mail: cirp.gactel@gmail.com

| |available at URL: rkumar56.ip@gmail.com
10 Last date for receipt of expression of |15-07-2024
| |interest (Last Date Extended from 29-06-2024)

1 Date of issue of provisional list of 25-07-2024
*| prospective resolution applicants

19.| Last date for submission of objections

| to provisional list 80-07-2024

13, Date of i§sue of ﬁngl list of } 09-08-2024
prospective resolution applicants

14.| Date of issue of information memo- [ 14-08-2024
randum, evaluation matrix and
request for resolution plans to
prospective resolution applicants

15, | Last date for submission of resolution |13-09-2024

| ™| pians

16.| Process email id to submit EOI Mail to: cirp.gactel@gmail.com, rkumar56.ip@gmail.com
And in the manner mentioned in detailed EOI.

Date: 29/06/2024 Mr. Kumar Raghavan

Resolution Professional of Gactel Turnkey Projects Limited

Regd. No. IBBI/IPA-001/IP-P-01433/2018-2019/12336)

Regd. Add: A 15 Windmill Village Sr. no. 61-75,Paud Road, Bavdhan Budruk, Pune, Maharashtra ,411021
Correspondence Address: B610, BSEL Tech Park, Sector 30A, Opposite Vashi Railway Station,
Vashi, Navi Mumbai — 400703

Email Id: cirp.gactel@gmail.com, rkumar56.i mail.com

Kumar
Raghavan

Digitally signed by Kumar Raghavan
Date: 2024.06.29 12:35:49 +05'30"
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110,000 1 0.04 | 110,000 0.32 2,207 1 1 2.000 -207 5) Allocation to Market Maker (After Technical Rejections & Withdrawal): The Basis of Allotment to Market Maker who have bid at 1ssue Price of ¥ 64/- per
112,000 1 0.04 ] 112,000 | 033 2,247 1 1 2,000 -247 Equity Shares or above, was finalized in consultation with NSE. The category was subscribed 1.00 times i.e_ for 2,40,000 Equity Shares the total number
116,000 1 0.04] 116,000 BE 2328 1 1 2,000 -328 of shares allotted in this category is 2,40,000 Equity Shares. The category wise details of the Basis of Allotrment are as under:

- gg:ggg 1 g:gj Eg :ggg g:g? g:ggg j, : ﬁggg _;'gg No. of Shares | Numberof | %1lo |Total No. of Equilty | % to |No. of Equily Shares;  Ration Total Number of | Surplus/Deficite

128,000 1 0.04] 128,000 0,38 2 568 1 1 2,000 -568 applied for | applications | tofal | Shares applied in | total | allocated/allotted shares allotted
130,000 1 004} 130,000 | 038 2,608 ] ] 2,000 -G08 (Category wise)|  received this Category per Applicant

L AL J Ak i 150 | 12 3.980 ; ; E_'ggg 'ﬁgg 240,000 1 100,00 240,000 100.00 240,000 | 1 1 240,000 i
160,000 i 0.04] 160,000 0.47 3.210 1 1 4,000 750 L. ! e AL =400 L e e

172,000 0.08 | 344,000 | 1.02 £,902 1 1 4.000 -2.902 The Board of Directors of the Company at its meeting held on June 27, 2024 has approved the Basis of Allocation of Equity Shares as approved by

| | 1 2 2,000 2,000 the Designated Stock Exchange viz. NSE and has authorized the corporate action for issue of the Equity Shares to various successful applicants.

180,000 ! 0.044 180,000 0.53 3,612 1 ] 4,000 J8 The CAN-cum-allotment advices and/or notices will be forwarded to the email id's and address of the Applicants as registered with the depositories
}ggggg : ggj E Egggg ggg 3;?3 : : jﬁg ggg / as filled in the application form on or before June 28, 2024, Further, the instructions to Self-Certified Syndicate Banks for unblocking the amount
192.000 1 —ﬁ;ﬁ—@fﬁ-ﬁﬁ 057 3853 1 =| 000 147 will process on or prior to June 28,2024. In case the same is not received within two working days, investors may contact at the address given
200,000 7 0.08 ] 400,000 118 8.026 1 ] 5 000 26 below. The Equity Shares allocated to successful applicants are being credited to their beneficiary accounts subject to validation of the account
232,000 ] 0.04] 232.000 0.68 4,655 1 1 4,000 -B55 details with the depositories concerned, The Company is taking steps to get the Equity Shares admitted for trading on the NSE EMERGE within three
238,000 | 0.04] 238,000 0.70 4,776 1 : 4,000 -7 working days from the date of the closure of the issue.

;gg'ggg 1 gg: .- ;gé'ggg g';? g'ggg : : ;'ggg '1'”;2? Note: All capitalized terms used and not defined herein shall have the respective meanings assigned to them in the Prospectus dated June 26, 2024
390,000 3 0071 390,000 3 T ?:32 5 3 - 2100 7 ("Prospectus”) filed with Registrar of Companies, Mumbai.

435,000 1 0.04 | 438,000 | 129 8,788 1 1 B.000 -7a8

470,000 1 0.04 | 470,000 | 139 9,431 1 1 10,000 569 The details of the allotment made would also be hosted on the website of the Registrar to the Issue, Kfin Technologies Limited at www_kfintech,com.
500,000 2 D08] 1,000,000 | 295 20,065 1 1 20.000 -f5 Al future correspondence in this regard may kindly be addressed to the Registrar to the Issue quoting full name of the First/ Sole applicants, serial
%Eﬂ—ﬂgﬂ 1 g-gj : ggg-ggg | : Eg H -ggg 1 1 1 g_ggg FE;‘ number of the Bid cum Application Form, number of shares applied for and Bank Branch where the application had been lodged and payment details
600,000 1 0.04 600,000 1.77 12,039 1 1 1:2.000 -39 atthe address of the Hegistrar given below:

1,562,000 1 004] 1562000 | 461 31,341 1 1 32,000 659 KFIN TECHNOLOGIES LIMITED

TOTAL 2629 100.00| 33,890,000 | 100.00) 680,000 680,000 0 Selenium Tower-B, Plot 31 & 32, Gachibowli, Financial District, Nanakramguda, Serilingampally, Hyderabad - 500 032, Telangana, India.

Note ! 1 Additional lot of 2000 shares have beenallocated to Categories 156000 & 172000 inthe rafioof 2:.38 1:2

3) Allocation to QIBs excluding Anchor Investors (After Technical Rejections & Withdrawal): The Basis of Allotment to (IBs, who have bid at Offer Price of
¥ 64/- per Equity Shares or above, was finalized in consultation with NSE, The category was subscribed by 13.35177 times i.e. for 12,070,000 Equity
shares the total number of shares allotied in this category is 904,000 Equity Shares to 10 successful applicants. The category wise details of the Basis of

Allotrrient are a5 under. Website; www.kfintech.com
No.of Shares | MNumberof | %to |Total No.of Shares| % to | Proportionate | Ration of allottees | Total No. of shares| Surplus/Deficit | | SEBI Registration Number: INRD00000221
applied for | applications | total | applied in each | tolal shares available| to applicants | allocated/allotted (8)-(6) CIN: L72400TG2017PLC117649
:ﬁ“ﬂﬁ“'“ wise) ’““{:;“ - “‘“ﬂ':::’ 5 = . : o For Mason Infratech Limited
314,000 i | 7000 314,000 240 23517 N 1 24000 483 | On behalf of the Board of Directors
468,000 1 | 10,00 458,000 | 358 35,052 | 1 | 34,000 4052 | Sd/-
630,000 1 1 1000 630,000 522] 47785 1 1 48,000 g5 | : i
780,000 1 | 1000 780,000 6.46 58,419 1 1 58,000 419 | Asit Thakkar Dattani
BO0,000 1 10.00 500,000 6.6 59.917 | | 0,000 83| . . :
850,000 ] 10.00 850,000 7.04] 63 662 1 1 64000 338 Date: June 28, 2024 Mﬂﬂﬂglﬂﬂ Director
1,562,000 1| 10.00) 1,562,000 12.94] 116088 ! ! 116,000 -988 . .
1,750,000 2 | 2000 3500000 2900] 262138 1 1 260,000 2,138 Place: Thane DIN: 01382453
1 J 2,000 2,000

XTI : { e T A ; 738 000 575 | THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES ON LISTING OR
TﬂT.ﬂ.ll. 10 | 100.00 1E:mn;ﬂnu ] 100.00 l Ql:ldlrﬂﬂl:l ] 604,000 ] THE EUE-'HESS PH“SFEETE [IF Mﬂ-EDH IH FHATEEH L"I‘ "Eﬂ

details of the Basis of Allotment are as under:

Note : 1 Additional lot of 2000 shares has been allocated fo Category 1750000in the ratio of 1 2.

4) Allocation to Anchor Investors (After Technical Rejections & Withdrawal): The Company in consultation with the BRLM has allotted 1,352,000 Equity
Shares to 3 Anchor Investors at Anchor Investor Issue Price of ¥ 64/- per Equity Shares in accordance with the SEBI ICDR Regulations. The category wise

Category FIS/BANKS MFS | ICS NBFC'S

AlF

FPC Others Total

Anchor ; 2 ; 0

1,080,000

272000 | - 1,352,000

Telephone: +91 4067162222

Email: masoninfra.ipo@kfintech.com

Investor grievance email: einward. risc@kfintech.com
Contact Person: M Murali Krishna

Mason Infratech Limited is proposing, subject to market conditions, public Issue of its Equity Shares and had filed the Prospectus with the Registrar of
Companies, Mumbai. The Prospectus is available on the website of SEBI at www.sebi.govin, the website of the Book Running Lead Manager at
www. expertglobal.in, website of the NSE at www.nseindia.com and website of Issuer Company at www masoninfra,com; Investors should note that
investment in Equity Shares involves a high degree of risk, For details, investors shall refer to and rely on the Prospectus including the section titled “Risk
Factors” beginning on page 371 of the Prospectus, which has been filed with ROG. The Equity Shares have not been and will not be registered under the US
Securities Act {the "Securities Act®) or any state securities law in United States and may not be Issued or sold within the United States orto, or forthe account
or benefitof, *U.5. persons” (as defined in the Regulation 5 under the Securities Act), except pursuant to an exemption.

o (Corporate Identification Number — L27100GJ1995PLC025609)
Regd. Office: Welspun City, Village Versamedi, Taluka Anjar, Dist. Kutch, Gujarat 370110.
Tel No. +91 2836 662222 Fax : +91 2836 279060,
Corp. Office: Welspun House, Kamala Mills Compound, Senapati Bapat Marg, Lower Parel,
Mumbai-400013. Tel No. +91-22-66136000, Fax: +91-22-2490 8020
CompanySecretary_ WCL@welspun.com www.welspuncorp.com

NOTICE
(For the Attention of Equity Shareholders of the Company)

Sub: Transfer of Equity Shares of the Company to Demat Account of

the Investor Education and Protection Fund Authority

NOTICE is hereby given pursuant to the provisions of Section 124(6) of the Companies

Act, 2013 read with the Investor Education and Protection Fund Authority (Accounting,

Audit, Transfer and Refund) Rules, 2016 ("the Rules"), as amended from time to time, that

the Company is mandated to transfer all the shares in respect of which dividends have not

been claimed for seven consecutive years or more, in the name of Investor Education and

Protection Fund ("IEPF").

In compliance with the said Rules, the Company is communicating individually to the

concerned shareholders, who have not claimed final dividend for financial year 2016-17 and

for seven consecutive years and hence, whose shares are liable to be transferred to the

Demat account of IEPF Authority, at their latest available address in the Company records.

The Company has also uploaded on its website www.welspuncorp.com, the details of such

shareholders whose shares are liable to be transferred to the IEPF Authority. The Company

shall take necessary steps to transfer the concerned shares held by such shareholders to the

Demataccountofthe [EPF Authority within 30 days from the due date (i.e. October 20, 2024).

It may be noted that no claim shall lie against the Company in respect of the shares and

dividends thereof credited to the account of the IEPF Authority. On transfer of the dividends

and the shares to the IEPF Authority, the shareholder may however claim the same by
making an application to the IEPF Authority in IEPF Form - 5, as prescribed under the
aforesaid Rules which is available on the IEPF website, i.e. www.iepf.gov.in.

For further information /clarification, shareholders may write or contact to:

() Company's RTA, Link Intime India Private Limited, C 101, 247 Park, L.B.S.Marg,
Vikhroli (West), Mumbai - 400083. Tel. No. 022- 49186270/ 49186260, e-mail:
rnt.helpdesk@linkintime.co.in;

(i) Secretarial Department of the Company at Welspun House, 5th Floor, Kamala Mills
Compound, Senapati Bapat Marg, Lower Parel, Mumbai - 400013. Tel. 022-6613
6000, e-mail: CS_WCL@welspun.com; or

(iii) Registered Office of the Company at Welspun City, Village Versamedi, Taluka Anjar,
Dist. Kutch, Gujarat- 370110.

For Welspun Corp Limited

Sd/-

Paras Shah

Place : Mumbai Assistant Company Secretary
Date : June 27, 2024 ACS - 30357

INVITATION FOR EXPRESSION OF INTEREST FOR
GACTEL TURNKEY PROJECTS LIMITED OPERATING IN PRODUCTION, COLLECTION
AND DISTRIBUTION OF ELECTRICITY AT MUMBAI, MAHARASHTRA

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SI. RELEVANT PARTICULARS

1. I Name of the Corporate Debtor along| Gactel Turnkey Projects Limited
with PAN & CIN/LLP No. CIN - U40101MH1995PLC088439
PAN - AABCG2826L1ZI

Floor 3rd, Plot No - 3/8, Hamilton House J.N. Heredia Marg,
Ballard Estate, Mumbai, Maharashtra 400038 - India.

2. | Address of the registered office

. | URL of website N/A

3
‘4. Details of place where majority of | N/A
fixed assets are located

5. | Installed capacity of main products/ | N/A
services

6. | Quantity and value of main products/ | The Business of the Corporate Debtor is
services sold in last financial year non-operational from the Fiscal Year 2021-22.

7. | Number of employees/ workmen N/A

8. Further details including last available | Mail to:

financial statements (with schedules) | cirp.gactel@gmail.com
of two years, lists of creditors are rkumar56.ip@gmail.com
available at URL:

9. | Eligibility for resolution applicants
under section 25(2)(h) of the Code is
available at URL:

Website: http://saarvi.com/running- cases.php
E-mail: cirp.gactel@gmail.com

rkumar56.ip@gmail.com

15-07-2024

10 Last date for receipt of expression of
) (Last Date Extended from 29-06-2024)

interest

11 Date of issue of provisional list of 25-07-2024

"| prospective resolution applicants

19 | Last date for submission of objections

to provisional list pO-07-2024

13 Date of igsue of ﬁngl list of . 09-08-2024
prospective resolution applicants
14.| Date of issue of information memo- | 14-08-2024

randum, evaluation matrix and
request for resolution plans to
prospective resolution applicants

15, Last date for submission of resolution | 13-09-2024
plans

16.] Process email id to submit EOI Mail to: cirp.gactel@gmail.com, rkumar56.ip@gmail.com

And in the manner mentioned in detailed EOI.

Date: 29/06/2024 Mr. Kumar Raghavan
Resolution Professional of Gactel Turnkey Projects Limited
Regd. No. IBBI/IPA-001/IP-P-01433/2018-2019/12336)

Regd. Add: A 15 Windmill Village Sr. no. 61-75,Paud Road, Bavdhan Budruk, Pune, Maharashtra ,411021
Correspondence Address: B610, BSEL Tech Park, Sector 30A, Opposite Vashi Railway Station,
Vashi, Navi Mumbai — 400703

mail.com, rkumar56.i mail.com

Email Id: cirp.gactel

C

IDFC Limited

CIN: LE5191TN1997PLCO3T415
Regd Office: 4" Floor, Capitale Tower, 555 Anna Salal,
Thiru Vi Ka Rudiviruppu, Teynampet Chennai - 600018
Corp.Office: 906/907, 9" Floor, Embassy Centre,
Jamnalal Baja] Road, Narnman Paint, Mumbai - 400021
Email ID: info@idfclimited.com » Website: www.idfclimited.com
Phone No.: +91 22 2282 1549

sUB: TRANSFER OF UNCLAIMED DIVIDEND FOR THE
FINANCIAL YEAR 2016-17 AND THE UNDERLYING
EQUITY SHARES OF IDFC LIMITED TO THE INVESTOR
EDUCATION AND PROTECTION FUND (IEPF)

SECTION 125 OF THE COMPANIES ACT, 2013 AND THE
INVESTOR EDUCATION AND PROTECTION FUND
(IEPF) AUTHORITY (ACCOUNTING, AUDIT, TRANSFER &
REFUND) RULES, 2016 (the Rules).

MNatice is hereby given to the shareholders of IDFC Limited ('IDFC or
‘the Company’} that in terms of the relevant provisions of Section 125 of
the Companies Act, 2013 and the Rules made thereunder. the
unciaimed dividend for the financial year 2016-17 and the undertying
equity share(s) of the Company, in respect of the said financial year
{in case where the dividends for all the subseguent financial vears have
not been claimed by the concerned shareholder), are liable to. be
transferrad by the Company to the |IEPF Authority, in accordance with
the Rules

In terms of the Rules, the concemed shareholdars who have not
claimed their dividend|{s) for seven consaculive years i.e. from financial
year 2016-17 up to financial year 2023-24, are being provided an
opportunity to claim thair dividends, and are as such requestad to wrile
o KFin Technotogies Limited (KFin), Registrar & Share Transfer Agent
{RTA) of the Company, at the address mentioned below and send the
undertaking duly filled and signed along with a self-attested copy of the
PAN card, copy of address proof, a cancalled cheque, so as to reach
KFin on or before August 29, 2024, failing which the Company
will procesed to transfer the unclaimed dividend for the financial year
2016-17 and the underying shara(s) of the Company in réspeclt of the
said dividend registerad in the name of the concerned shareholder(s),
1o the IEPF Authority, on or after the due date of August 29, 2024 in
accordance with the IEPF Rules 2016 as notified by the Ministry of
Corporate Affairs effactive September 7, 2016 and as amendad from
bme to time.

The concemed sharaholders, holding shares in physical form and
whose shares are llable lo be lransferred to |IEPF Authority, may please
note that the Company would be issuing duplicale share carificate(s)
in leu of the criginal share certificate(s) and upon such Issue. the
original share certificate(s) regislered in their name will automatically
stand cancelled and be deemed non-negotiable. The Company shall
then Inform the depository by way of corporate action to convert the
duplicate share cedificate(s) into Demat farm and transfer in favour of
the Authority. For the shares held in Demat form, the Company
shall inform the depository by way of corporate action where the
shareholders have their accounts for transfer in favour of the Authority.

The Shareholders may further note that the details uploaded by the
Company on 15 website should be regarded and shall be deemead to be
adequate notice in respect of issua of the duplicate share carificate(s)
by the Company for the purpose of transfer of sharas to IEPF Suspanse
Account pursuant to the Rules. However, please nota thal once said
unciaimed dividend/aquity shares are transferred to the |IEPF Authority,
it can be claimed by the concerned shareholder from the |EPF
Authority, by following the procedures prescribed under the Rules.

The Company has sent'will be sending, Individual lattersinotices
(electronic or physical) to the concerned shareholders at their
ragistered amail |Dfaddress available with KFin. Detalls of the
Sharaholders whosa unclaimed dividends and the underlying aquity
shara(s) of the Company are due for transfer, as aforesaid, have baen
uploaded on the website of the Company i.e. on
hitps: v idfclimited. comdinvesior_relations/nclaimedSharas. him

KFin Technologies Limited (Unit: IDFC Limited)

Karvy Selenium Tower B, Plot 31-32, Financial District,
Nanakramguda. Serilingampatly Mandal, Hyderabad - 500 032.
Tel Mo.: +9140-67 16 2222 ! 1800 345 4001 {toll frea),

Fax No.:+9140-2300 1153, Email: einward.risi@kfintech.com

For IDFC Limited

Sd/-

Place: Mumbai Shivangi Mistry
Date: June 28, 2024 Company Secretary & Compliance Officer

financialexp.epaptin

$ Jyothy labs

JYOTHY LABS LIMITED

CIN: L24240MH1992PLC128651
Regd. Office: ‘Ujala House’, Ram Krishna Mandir Road, Kondivita, Andheri (E), Mumbai — 400 059;
Tel: 022-66892800; Fax: 022-66892805; Email Id: secretarial@jyothy.com; Website: www.jyothylabs.com

Notice of the 33 Annual General Meeting of the Company and Remote E-Voting Information

NOTICE is hereby given that:

1. In compliance with the provisions of the Companies Act, 2013 and the requirements of the General Circular No. 09/2023
dated September 25, 2023 issued by the Ministry of Corporate Affairs (hereinafter referred to as ‘MCA Circular’), the 33
Annual General Meeting (AGM) of Jyothy Labs Limited [the Company] will be held through Video Conferencing (VC) or
Other Audio Visual Means (OAVM) on Thursday, July 25, 2024 at 11.30 a.m. to transact the Ordinary and Special
Businesses as set out in the Notice dated May 15, 2024 convening the AGM. The said MCA Circular has allowed the
Companies to conduct their AGM, through VC or OAVM in accordance with the requirements provided in paragraphs 3 and
4 of the General Circular No. 20/2020 dated May 5, 2020 and in the manner provided in General Circular No. 14/2020 dated
April 8, 2020 and General Circular No. 17/2020 dated April 13, 2020 issued by Ministry of Corporate Affairs (MCA).
Accordingly, in compliance with the requirements of the aforesaid MCA General Circulars, the Company is
convening its 33 AGM through VC or OAVM, without the physical presence of the Members at a common
venue.

The MCA Circular dated September 25, 2023 read with the MCA General Circular no. 20/2020 dated May 5, 2020 and
SEBI Circular No. SEBI/HO/CFD/PoD-2/P/CIR/2023/167 dated October 7, 2023 read with SEBI Circular No. SEBI/HO/
CFD/CMD1/CIR/P/2020/79 dated May 12, 2020 has granted relaxations to the Companies, with respect to printing and
dispatching of physical copies of Annual Report to shareholders. Accordingly, the Notice convening the 33 AGM and
Annual Report 2023-24 have been emailed to those shareholders whose email ids are registered with the Company/
Registrar and Share Transfer Agent/ Depository Participant as on the cut-off date i.e. Friday, June 21, 2024. Those
shareholders of the Company whose email ids are not updated with the Company/ Registrar and Share Transfer Agent/
Depository Participants can avail soft copy of the 33 AGM Notice and Annual Report of the Company for the financial year
2023-24 by raising a request to the Company at secretarial@jyothy.com. Alternatively, the Annual Report of the Company
for the financial year 2023-24 and the Notice convening 33" AGM is available on the Company’s website
www.jyothylabs.com, website of Central Depositories Services (India) Limited (CDSL) www.evotingindia.com and on
website of stock exchanges viz. BSE Limited www.bseindia.com and National Stock Exchange of India Limited
www.nseindia.com and can also be downloaded by clicking on the link given below:

Link for Annual Report 2023-24: https://www.jyothylabs.com/wp-content/uploads/2024/06/Jyothy-Labs-Annual-Report-2023-24 .pdf

Link for Notice convening 33 AGM: https://www.jyothylabs.com/wp-content/uploads/2024/06/Notice-of-33rd-AGM-
of-the-Company.pdf

2. In terms of Section 108 of the Companies Act, 2013 read with Rule 20 of the Companies (Management and Administration)
Rules, 2014, as amended and Regulation 44 of the Listing Regulations and Secretarial Standard on General Meetings (SS2)
issued by the Institute of Company Secretaries of India, the Company is pleased to offer to its members the facility of
‘remote e-voting” provided by the Central Depository Services (India) Limited (CDSL) to enable them to cast their vote by
electronic means on all the resolutions as set out in the said Notice.

The details pursuant to provisions of the Companies Act, 2013 and the Rules framed there under are given below:

Date and time of commencement of remote e-voting through electronic means| Monday, July 22, 2024 at 9:00 a.m.
Date and time of end of remote e-voting through electronic means Wednesday, July 24, 2024 at 5:00 p.m.

The cut-off date for determining the eligibility to vote by remote e-voting or
e-voting at the time of the AGM Thursday, July 18, 2024

a. the businesses as set out in the Notice of AGM will be transacted by electronic means;
b. voting through remote e-voting shall not be allowed beyond 5:00 p.m. on Wednesday, July 24, 2024;

c. any person, who acquires shares of the Company and becomes member of the Company after dispatch of the Notice
of AGM and holding shares as of the cut-off date i.e. July 18, 2024, may obtain the login ID and password by sending
a request at helpdesk.evoting@cdslindia.com or secretarial@jyothy.com;

d. Members may note that:(i) the remote e-voting module shall be disabled by CDSL at 5:00 p.m. on Wednesday,
July 24, 2024 and once the vote on a resolution is cast by the member, the member shall not be allowed to change it
subsequently; (i) Since the 33 AGM will be convened through VC/ OAVM, the facility for voting through physical ballot
paper will not be made available, however members may cast their vote through e-voting which will be made available
at the time of the AGM; (iii) the members who have cast their vote by remote e-voting prior to the AGM may also attend
the AGM through VC/ OAVM but shall not cast their vote again; (iv) a person whose name is recorded in the register of
members or in the register of beneficial owners maintained by the depositories as on the cut-off date only shall be
entitled to avail facility of remote e-voting as well as e-voting at the time of AGM; and

e. For the process and manner of remote e-voting, members may go through the instructions in the Notice convening
the AGM and in case of any queries or issues regarding e-voting, members may refer the Frequently Asked
Questions (“FAQs”) and e-voting manual available at www.evotingindia.com under help section or write an email to
helpdesk.evoting@cdslindia.com. Members having any grievance connected with remote e-voting or e-voting at the
time of the AGM may contact Mr. Rakesh Dalvi, Sr. Manager, CDSL, by writing to him at A Wing, 25" Floor, Marathon
Futurex, Mafatlal Mills Compounds, N M Joshi Marg, Lower Parel (E), Mumbai - 400013 or send an email to
helpdesk.evoting@cdslindia.com or contact at 022-23058542/43.

3. Members who are holding shares in physical form or whose email addresses are not registered with the Company can
cast their vote through remote e-voting or through the e-voting at the time of the meeting in the manner and following the
instructions as mentioned in the Notes section of the Notice dated May 15, 2024 convening the 33 AGM or refer the Public
Notice appeared in English language newspaper viz. Financial Express and in Marathi language newspaper viz. Loksatta
on June 5, 2024.

4. Members are advised to register/update their e-mail address with their DPs in case of shares held in electronic form and
to the Company and/or its RTA in case of shares held in physical form for receiving all communications, including Annual
Report, Notices, Circulars etc. by email from the Company in future.

By order of the Board of Directors
For Jyothy Labs Limited

Sd/-
Shreyas Trivedi
Head - Legal & Company Secretary

Place: Mumbai
Date : June 28, 2024




		2024-06-29T12:35:49+0530
	Kumar Raghavan




